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2. In [hi Post Office Recurring Deposit Rules.
1981 in rule 9, in both the Schedules for the last item
namely: -

"1-3-1983 onwards-807.60", the following items
shall be substituted, namely :-

"From 1-3-1983 to" 31-3-87- 807.60
From 1-4-87 onwards 797.-10".

Note: The principal rules were published vide GSR
No. 666(E) dated 17-12-1981. Subsequent
amendments were issued vide GSR No. 301 (K)
dated 1-4-1982, GSR No. 258(Ev dated I 1-3-
1983, GSR No. 62(E) dated ' 14-2-1984 and
GSR No. 95(E) daled 7-2-1986.

[F. No. 2/4/87-NS]

G.S.R. 364(E). -In exercise of the powers' conies-
red by section 12 of the Government Savings Certi-
ficates Act, 1959 (46 of 1959), the Central Govern-
ment hereby makes the following rules further to
amend "t i- National Savings Certificates (Vl Issue)
Rules, 1981, namely :—

1.(1) These rules may be called the National
Savings Certificates (VI Issue) Amendment Rules,
1987.

(2) They shall come into force on the date ol^
their publiation in the Official Gazette.

2. Rule 19 ot" the National Savings Certificates
(Vf Issue) Rules, 1981 shall be renumbered as sub-
rule (1) thereof and after sub-rule (1) as so renumbe-
red, the following sub-rule shall be inserted,
namely : —

"(2) Where a certificate has been purchased on or
after the 1st day of April, 1987 the amount,
inclusive of interest, payable on encashment
of the certificate at'any time after the expiry
of its maturity period shall be Rs. 190.10
For denomnation of Rs. 100 and at propor-
tionate rate Tor any other denomination. The
interest as specified in the Table be'ow shall
accrue to the holder or holders of the certi-
ficate at the end of each year:md the inkrest
so accrued at the end" ol' eaeii year upto the
end of the fifth year shall, br deemed to have
been reinvested on/behalf oft he holder and
oggregited wilh the amount of face \a!:ie
of the certificate.

TABIK

The year for which
interest accrues

fust year
Second year
Third year
Fourth year
Fifth vear
Sixth year

Amount of inti-rcst
accruing on certificate
of Rs. 100 denomina-
tion

Rupees

11.30
12.60
14.00
15.60
17.30
19.30
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Note : The amount of interest accruing on a certi-
ficate of any other denomination shall be
proportionate to the amount specified in the
Table above.

Noto : The principal rules were issued vide G.S.R.
309(E) dated 24-4-81 and amended vide
G.S.R. 751(E) dated 10-12-82, G.S.R. 259(E)
dated 11-3-83, G.S.R. 797(E) dated 24-10-83,
G.S.R. 715(E) dated 4-9-1985 and G.S.R.
I95(E) dated 12-2-1986.

[F. No. 3/15/87-NS]

G.S.R. 365(E).—In exercise of the powers con-
ferred by section 12 of the Government Savings Certi-
ficates Act, 1959 (46 of 1959), the Central Govern-
ment hereby makes the following rules further to
amend the National Savings Certificates (VJ1 Issue)
Rules, 1981, namely:— .

1.(1) These rules may be called the National
Savings Certificates (VTT Issue) Amendment R.ules,
1987.

(2) They shall come into force on the date of
their publication in the Official Gazette.

2. In the National Savings Certificates (VII
Issue) Rules, 1981, in rule 19, after sub-rule (2), the
following sub-rule shall be inserted, namely :—

"(3) u here a certificate of any denomination ha&
been purchased on or after the 1st day of
Vpnl, 1987, the interest on such certificate

:rli:ill be payable at the end of every six months
from the date of the certificate but not
beyond the maturity period for which the
certificate is held. Such interest shall be
calculated at the rate of 11 per cent per
curium of the face value of the certificate".

Note : The principal rules were published vide
G.S.R. 310(ti), dated 24-4-81 and amended
vide G.S.R. 752 (E) dated 10-12-82, G.S.R.
260(E) dated 1 1-3-83,;G.S.R. 798(E) dated
24-10-83 and G.S.R. 716(E) dated 4-9-85,
G.S.R. No. 85(E) dated 3-2-86 and G.S.R.
H96(E) dated 12-2-86.

[F.No. 3/16/87-NS]


